283  Correction of Reply
to a Sq. 757 dt. 30-7-80 (Statt.)

MR. CHAIRMAN: Now, we Wwill go
{0 next item-Report of Committee on
Private Members’ Bills and Resolu-
tivns.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
mond Horbour): Mr. Chairman, I
wanted to know.....

AN HON. MEMBER: Under what
rule?

SHR] JYOTIRMOY BOSU: Under
rule 376. Sir, I wanted to know the
fate of the typed piecc of paper
which was given earlier to draw the
attention of the House to the rude

chaviour of the Assistant Press
Secretary of Prince Charles. What
has happened to that? Has it been
thrown into the waste-paper basket
or is it receiving attention?

MR, CHAIRMAN: Well, T am al-
ways considerate, Kindly allow me
to conduct the business. Please co-
operate with me.

14.56 Krs.

COMMITTEE ON PRIVATE MEM-
BERS BILLS AND RESOLUTIONS

(TENTH REPORT)

SHRIMATI KRISHNA SAHI
(Begusarai): Sir, I beg to present
the Tenth Report of the Committee on
Private Members’ Bills and Resolu-
tions.

14,56 hrs.

STATEMENT RE: CORRECTION OF
REPLY TO A SUPPLEMENTARY
ON SQ NO. 757 DATE 30-7-80 RE-
GARDING  FINANCIAL  ASSIS-
TANCE TO MAHARASHTRA FOR
POLICE HOUSING.

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): During the supplemen-
taries asked in the Lok Sabha in

NOVEMBER 26. 1980

Matter under 284
Rule 377

reply given by me to Starred Ques-
tion No. 757 regarding Financial
Assistance to Maharashtra for Police
Housing on 30th July, 1980, Shri
R. K. Mhalgi, Member of this House
had asked in a supplementary about
the discontinuance in 1979-80 of
Police Housing Scheme ag a central
Scheme, I had in yreply inadver-
tantly said that “It was discontinued
by the previous Government. But the
present Government has decided fto
revive it.” The word “decided” which
I had mentioned, represents *“pro-
posed”,

2. The question of reviving the
Police Housing Scheme was under
very active consideration at the time
when Starred Question No. 757 was
replied in the Lok Sabha on 30th July,
1980. It was then oxpected that a
decision in the matter would be taken
very soon. However, due to certain
unavoidable reasons the revival of
Police Housing Scheme could nol be
decided go far. Hence the delay in
making thig correction statement.

14.58 hrs.
MATTERS UNDER RULE 377

(1) EFFRCTIVE WORKING OF EMPLOYEES
PROVIDENT FUND QRGANISATION

*SHRI C. PALANIAPPAN (Sa-
lem): The Employees Provident
Fund organisation is not functioning
properly and effectively in the in-
terest of the workers. The Provident
Fund dues of the labour are not
settled immediately after the demise
of the worker or after he retires. The
provisions of the relevant Act are not
al] observed.

Under the Employees Provident
Fund scheme there are three gchemes:
(1) Provident Fund; (2) Provident
Fund Insurance Scheme which comes
to the rescue of the dependents of the
worker who passes away while in
service; (3) Family pension scheme t0
the dependent of a deceased worker.

*The original speech wag delivered in Tamil.




285  Matter under AGRAHAYANA 5, 190 (SAKA)

Unfortunately all these three schemes
are not being implemented properly
by the Employees Provident Fund
organisation. It has become a norma]
practice that after three years of re-
tirement a worker gets his provident
fund. The dependent family has not
yet got the provident fund amounts.
When we make enquiries about the
inordinate delay, we are told that the
dependents of deceaseq workers do
nmot give adequate information. If all
the records are maintained properly
by the organisation, then there will
be no necd to delay the payment.

In order 1o ensure that the dues of
the workers are not inordinately de-
layed, all the above three schemes
<hould be entrusted to separate sec-
tions under the PF organisation. The
workers and their families gre made
to run from their place of work to
State capitals for the settlement of
dues. They are made to come again
and again to settle their ques. Netu-
rally the workers and their depen-
dent; course the Government for its
meffectiveness. Throughout the coun.
try there are PF Inspectors, It must
be enjoined upon these Inspectors
that they are to keep uptodate recordg
of the workers who leave their jobs
and who die naturally or unnaturally.
They should help the dependents of
workers in filling the forms properly.
It must be ensureq that within 15
days of the receipt of such forms duly
filled in and signed the payment of
PF dues should be paid to the workers
or their dependents.

I demand immediate action in this
regard from the Ministry of Labour,

15.00 hrs.

(ii) PURCHASE OF JUTE BY JUTE COR-
PORATION OF INDIA AND PROBLEMS
FACED BY JUTE GROWERS IN BIHAR

Wt gae mw @5t (wha)
wmfa wgew, faer F &£ e
g qegr Y dff adt & ceaw
F1 faof ) e agi ¥y R feafar

Rule 377 286

SO M T | 9TWA FT IR |
SARA R ET g e § AR
frary aga sd den & wmAT YA
SH FW I H A ST AW § |
T 7 wamEs fgar at f6 s &
Wt gAaw I @ femm owmr g,
I § A9 oW X feeEl @
A &@d S gded, U
@ W dd F Qi fawear &
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fat & fA7 @17 @d=d & M 2=
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frer 21 4 al g At &
;oA A g q aT TWET AT
Tt AT, T oAvew ¥R
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AT | 380 T foramay &1 sy (-
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I Y A GFR AT AR & oF
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1. So #o WEo F FT T ATH
| qF @ 91F |

2. Fo Ho WMo FI FTH T
fear sy arfe ag ot &Y 2 g
-SRI



